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FORM - 8 
 

[See regulation 7 (2)] 
 

(For imported food consignment meant for hundred per cent Export/ Re- export)  

Declaration and undertaking by Importer 

 

(To be printed on FBO/Importer/Company’s letterhead) 

 

 I/We,             [Proprietor/ Partner/ Managing Director/ 

Director / Authorised Signatory of M/S           <with address> 

     do hereby declare and undertake that:          

1. I/We have imported the consignment of     < Name of product>    

 measuring    <Weight/ Units> from    <Country of origin of consignment> 

     vide  <Bill  of  entry number>  dated   at 

   <Port location> ;               
                          

 

2. The aforementioned Food Product is intended solely for the captive use/ production of value 

added products/ for use of our sister/ subsidiary companies (subject to a defined relationship 

agreement between the two entities) for 100% exports/ re- export. 

 

3. I/We undertake that no part thereof will be supplied for domestic consumption.  
 
 
 
 
 

Signatures of the Importer with Stamp/ Seal 
 

 

Name:  
 
 

 

Place: Address:  
 
 

 

Date: Contact  Nos:  
 
 
 
 
 
 
 
 
 
 
 
 
 

 


